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@) & (3) XX XX XX XX
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Bill No. 2 of 2014
(Authorised English Translation)

THE RAJASTHAN RIGHT TO HEARING (AMENDMENT)
BILL, 2014
(To be Introduced in the Rajasthan Legislative Assembly)

A
Bill
to amend the Rajasthan Right to Hearing Act, 2012.

Be it enacted by the Rajasthan State Legislature in the
Sixty-fourth Year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be
called the Rajasthan Right to Hearing (Amendment) Act, 2014.

(2) It shall be deemed to have come into force on and from
21% September, 2013.

2. Amendment of section 2, Rajasthan Act No. 22 of
2012.- For the existing clause (a) of section 2 of the Rajasthan
Right to Hearing Act, 2012 (Act No. 22 of 2012), the following
shall be substituted, namely:-

“(a) “complaint” means any application made by a citizen
or a group of citizens to a Public Hearing Officer
for seeking any benefit or relief relating to any
policy, programme or scheme run in the State by the
State Government or the Central Government, or in
respect of failure or delay in providing such benefit
or relief, or regarding any matter arising out of
failure in the functioning or violation of any law,
policy, order, programme or scheme in force in the
State by, a public authority but does not include
grievance relating to the service matters of a public
servant, whether serving or retired, or relating to
any matter in which any Court or Tribunal has
jurisdiction or relating to any appeal pending before
a quasi-judicial authority;”.
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3. Repeal and Savings.- (1) The Rajasthan Right to
Hearing (Amendment) Ordinance, 2013 (Ordinance No. 21 of
2013) is hereby repealed.

(2) Notwithstanding such repeal, all things done, actions
taken or orders made under the principal Act as amended by the
said Ordinance shall be deemed to have been done, taken or made
under the principal Act as amended by this Act.
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STATEMENT OF OBJECTS AND REASONS

The Rajasthan Right to Hearing Act, 2012 was enacted to
provide for mechanism to ensure that the grievances of citizens are
heard effectively and in a time bound manner at their nearest
places. In clause (a) of section 2 of the aforesaid Act the word
“complaint” was defined infer-alia to mean any application made
regarding any matter arising out of failure in the functioning or
violation of any law. However the matters under the Right to
Information Act, 2005 and the Rajasthan Guaranteed Delivery of
Public Services Act, 2011 had been excluded from the definition of
complaint. This definition was construed at implementation level
to the effect that complaint under the aforesaid Acts can not be
received at the Facilitation Centres i.e. Lok Sunwai Sahayata
Kendras (LSSKs) established under the Rajasthan Right to Hearing
Act, 2012.

To ensure that complaints under the aforesaid Acts are also
received at the Facilitation Centres i.e. Lok Sunwai Sahayata
Kendras (LSSKs) established under the Rajasthan Right to Hearing
Act, 2012 and the citizens may be provided hearing in all cases of
failure in functioning or violation of any law except in cases in
which any Court or Tribunal has jurisdiction or where any appeal
is pending before a quasi-judicial authority, the definition of
“complaint” was proposed to be amended suitably.

Since the Rajasthan Legislative Assembly was not in
session and circumstances existed which rendered it necessary for
the Governor of Rajasthan to take immediate action, she, therefore,
promulgated the Rajasthan Right to Hearing (Amendment)
Ordinance, 2013 (Ordinance No. 21 of 2013) on 21% September,
2013, which was published in the Rajasthan Gazette,
Extraordinary, Part-IV (B), dated 21* September, 2013.

The Bill seeks to replace the aforesaid Ordinance.

Hence the Bill.

> : W’
Minister Incharge.
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EXTRACTS TAKEN FROM THE RAJASTHAN RIGHT TO
HEARING ACT, 2012
(Act No. 22 0f 2012)
XX XX XX XX
2. Definition.- In this Act, unless the context otherwise
requires,-

(a) “complaint” means any application made by a citizen
or a group of citizens to a Public Hearing Officer for
seeking any benefit or relief relating to any policy,
programme or scheme run in the State by the State
Government or the Central Government, or in respect
of failure or delay in providing such benefit or relief,
or regarding any matter arising out of failure in the
functioning of, or violation of any law, policy, order,
programme or scheme in force in the State by, a
public authority but does not include grievance
relating to the service matters of a public servant,
whether serving or retired, or relating to any matter in
which any Court or Tribunal has jurisdiction or
relating to any matter under Right to Information Act,
2005(Central Act No. 22 of 2005) or services notified
under the Rajasthan Guaranteed Delivery of Public
Services Act, 201 1(Act No. 23 of 2011);

(b)yto(l) xx XX XX XX

XX XX XX XX
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2014 &1 R¥aw §.-2
TSEYT FAaTs HT AAFR (Feerar) A, 2014
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(Srenfe TereaTe faure @ F Qe BT smem)

TIE Qe o

TSEYTT gaAaars F1 FAOFR Ffafagw, 2012w wafta
A F fav Ry

(St TereaTe faure wam & qUEnRa R Smdem)

qz?rcrwam,
s gfRa|
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(To be introduced in the Rajasthan Legislative Assembly)
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